The Tripura Subordinate Civil
Courts Ministerial Establishment
Rules, 1965.

(As Amended upto 2nd Amendment Rules, 2009, dt. 31.10.2009).
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PART ILl—Acts of The Tripura Government. Ton BT
Thrbe WA L y
: ~ OFFICE OF THE REGISTRAR Toaeesse i o f ] i
};, JUDICIAL COMMISSIONER™S COURT ie; e N '
. : AGARTALA, TRIPURA BRI I R
' No. F. 4/JC/65/768. Drated, Agartala, the 17th June, 1965,
. NOTIFICATION '
In erercise of the powers conferred by the Sub-rule 3 of the Rule 28 of Tii-
~pura Courts Order, 1950, the Judicial Commissioner, Tripura, maks the follow
ing rules regulating appointment to the ministerial establishment of the Civil ':::’* ,
Courts subordinate to the Judicial Commissioner™s Court, Tripura and the condi- -":,:;;}-F 1
. tions of the service of the persons so anpointed T ’?’5" ¥
+ By Order “ 3-?{/;,1
P. K. Roy
Repgistrar,
L
b THE TRIPURA SUBORDINATE CIYIL COURTS
¢ MINISTERIAL ESTABLISHMENT RULES, 1963,
¥ S PART I-GENERAL.

1. (a) Short title, Commencerent and extent : (1) These rules may be called

the Tripura Subordinate Civil Courts Ministerial Establishment Rules, 1965,
(b} They shall come into force at once.
(¢) They shall apply to all persons in the ministerial establishment
of the Civil Courts subordinate to the Judicial Commissicoer’s Court, Tripura.
2. SUPERSESSION OF EXISTING RULER AND ORDERS:
All existing rules and orders in reiation to matters covered by these rules are
hereby superseded ; but any action takzn by or in pursnance of such cvisting
rules and orders shall be deemed to have been taben under these rules. provided -
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Gl that these rules stiudd not apply to the sppointment of peisens 1o
mintsterial posts in the Civil Courts subordinate to the High Court;Klas Adatut
of Judicature tor bndependent Fripuriin the process of ineerntion ol cervice, of
the pre-recrganisation Iadependent State of Tripura in sccordunce with the ules
and Govt. orders regulating such integration of services.

3. Definition 1~ Ia these rules unles there > anything repugnunt . the
subject or context : —

Wy “Judicial Commissioner's Court™ means the Court o Fudien)
Connssioner fur Tripura :

(h) “Goverament™  ang UStawe T Lerntory” means respectisely the
Sovernment of Tropuia and the Bl Tenritory” of ) rIpura |

{¢}  “Mimsterial Establishment’ means the ministerial stadt of the
Civil Courts subordinate to the fudicial Commissioner™s Court, Tripura.

(d} “Preseribed Form™ means a form prescribed by the Judienl
Commisioner’'s Court

(ey “Fubordinate Civil Courts™ means the Courts ol Distnct und
Sessions Judges, Additional District and Sessions Judees, Subordinate and  Assist-
ant Sessions Judees (Civil and Addiional/ Yegatant Seedjone Tudpes), Additunal
Subordinate and Assistant Sessions Judges, Muniffs (including Munilf Magistrates),
Additional Munsiffs and Courts ol small causes subordinate 10 the fudicial Commi-
ssioner’s Court for Tripura ;

{f} *Appointing Authority” means the District and Sessions Judee
or, to the extent the authodity delegated to him, such officer, to whom the autho-
ity to make appointments to the staff may be delepated by the  Dhstrict and
Sessions Judge, with ithe approval ol ithe Judicial Cumm_issioncr‘s Court

{gY *“Direct Recruinment” means rccnﬁlmcm otherwise than by
promotion or transfer ,

(h)  “Judgeship” means the administrative jurisdiction of a District and
Sessions Judge ; '
(i) “‘Schedule” maans schedule 1o these rules.

4. INTERPRETATION :— Unless the context otherwise requires the General
clauses Act, 1897 with its subsequent amendments and the Tripura Courts order
1950 shali apply for the Interpretation of these rules.

PART [1~-CADRE

5. (1) The strength of the staff of a judgeship shall.be such as may be deter-
mined by Judicial Commissioner’s Court from time to time in the proposition
statement of that judgeship out of the total strength sanctioned by the Government
for the Subordinate Courts of this Terrnitory.

Provided that ihe appointing authority may from ume to time subject to ihe
Orders of the Judfeial Commissioner’s Court leave unfilled any vacant post without
thereby entitling any person to compensation.
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The stafl shall comprise of a Cadre of Stenograpbers and  generad
ol posts sy be

{2)
Cadre consisting of one ot more ol the
determined by the Judicial Commissioner’s Court from time to time.

(3 A, SFILECTON GRADF.
(2)  Sheristadar, DistriCt, Judges Couit,
{b) tlead Clerk, District. Judpe’s Court,
{cy  Accountant, District Judees Coun
tdy  Nastre, District fFudpe's Court
B, SENIOR UPPER DIVISION CLERK.
(z) Sheustadars of ail Courts sebordmate to the Dhstiriet
{b) Sessions Clerk, District Fudee™s Court,
() Bench Clerk, Distdiee Judg s CouridAddi, Judee's Couiie
(d) Assistant Accountant.
(¢} Head comparing Cleck.
(3 Naib Nazi-cum-U-D-Clerk.
’ fe)  [ibrariap cum-uJ D -Clerk.

lollarw e o g1 IURTRIAN

Judgr

{h) Fstimator-cum-scrutiny Assistant.
s (1)  Record-keeper
- O, STENOQGRAPHERS.
s, {a} Stenographer, District Judge s CourtfAddl
“Sub-Junge's Court/Addl Bub-Judge’s Court.
(4) A, JUNIOR UPPER DIVISION CLERK.
(a) Bench-clerk. Sub-Judge’s Court/

. Dtstrict Judge's Court/

"\
!
s

Addl. Sub-Judge’s Court. *
(b} Suits clerk, Sub-Judge’s Court/ B L
Addl. Sub-Judge’s Court. > _bE e
B. LOWER DIVISION CLERK. ZizFol
{a) Bench-clerks, Muansiffs’ Court, 3, ;—_ w i
(b) Nazir-cashiers, Munsitls’ court. > ;e
{cy Clerk, District Judge's Court. ; 208 ;f;
(dy Addl. 'Ben_ch-clcrk. District . *{‘,& ; ! i é{’“
Judge's Court. wen o e s
',. (e} Civil Suit-clerk, District Judge's i e N
: Court. s *:'L.',:,»'
7' (i) Correspondence Clerk, District
s Judge’s Court.
(g) Receipt & Despatch Clerk
{h) Typistcum-Clerk.
6. PART il
Methods of Recruitment : Recruttment to the staff after the Commencement of
of these rules, shall be made (—
(a) to the Cadre of Stenographers as Stenographers
grade 111 by, selection ;
g s e o
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(b} 1o the general Cadre as Lower Division Clerks
by a comjetitive exaination | and

(c) to other posts inecach cadre by promaotian
within the <ame Judgeship,

-

Provided that a post any Cardre may also pe filled by transler of a
person holding a post in another Judgeship corresponding to a post in the Cadre
concerned, with the concurrence of the District and Sessions Judge concerncd and
the approval of the Judicial Commissinner’s Court  The Judivial Commissionc s
Court may alsa for special reasons transfer any member of a ministerial establivh-
ment from one judgeship to another. The Judicial Commissioner’s Court mav
place the service of any nongazetted member of his staff, a5 contemplated vndeg
the provise of sule 10 of the Itipura Judicial Commissioner’s Court (Condition of
Service of stalty Rules. 1959, at the disposal of any District and Sessions Fudge,
subordinate to him in appropriate post for any period.

7. RESERVATION OF YACANCIES FOR SCHEDULED CASTES AND

SCHEDULED TRIBES :.

Reservation o vacancies fur Scheduled Castes and Scheduled Tribes shalt be

in accordance with the orders of the Goverhment for reservation from time to time.
8. NATIONALITY -

A candidate for appointment to the service must be -

a)  a citizen of India or

b) a subject of Sikkim, or

¢} asubject of Nepal or

d) a person of Indian origin. who has migrated from Pakistan with the

intention of permanently settling in Jndia.

Provided that if he belongs to  category (¢} or (dihe must be o
person in whose favour a certificate of eligibility has been given by the
Govt..ofl [ndia or the Govt, of Tripura.

Provided further if he belongs to category  {d) the certificate of cligibility
will be vaiid only for a period of one year from the date of his appointment bevond
which he can be retained in service anly if he has hecome a citizen of India.

9. AGL

Acandid vre Tor direct resrmmment tooany cadre nuer have ot gne! 1.
of 18 yeary and mua not hawe attonad the o g 2y vertse o the fae Ty
the year foton o 1l Jare of apphic ation
provided

W that the masdmum age limit may be reloed by the appoming astiopn,

in special cases with the approsal ol the Judicial Commisione s
Court . and '

bi that the period of continuous (Govt.  seérvies in tlemporary capacits

shall be deducted from age for purpose of eligibility.

T
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¢} that the uper age limit shall be relaxed hy § years in the casc of a

member of Scheduled Caste or » Scheduled Tribe. :

16, ACADEMIC QUALIFICATIONS -~ 1) A candidate for direct reciuit-
ment to the stenographerns cadre - 3

a) must heve passed the Intermedinte Examination/2nd year Degree Course

of any ludian University or any other examination recopnised as equi-
valent by the Govt.  of Iadia.

Provided that a person who has been working s a stenographer 0n a tem-
porary basis in any Department of Govt. for at least onc year need not have
passed the Intermediate cxamination.

b} wust lave passcd a provisional spoad test of 1060 words per minute of

shorthand and 40 words per minute in typewriting in English.

7. A Candidate for direct recruitmment (o ihe gonvial cadic must have pascad
the School Final/Higher Scecndary Education of the Calcutta University or any
other examination recognised as equivalent by the Govt.

Providzd that a higher academic ‘qualiication, skill in type-writing and

- "Przining in account or B. Com and M. Com degree will always be considcered  as

an additional qualification.

11} CHARACTER : The character of a candidaie for direct recruitment
to any cadrc must be such as to fit him for public service. He must produce
i certificate of good character from the principal academic officer of the University,
Collzge or School in which he was last educated and two such certificates
written not more than six months prior to the date of application from two
responsible persons of status not connected with his schooi, College or University
and not related to him-- preferably from two gazetted Officers of his lecality.

12, PHYSICAL FITNESS

A candidate for direct recuitment to any cadre must be in good mental and
bodily health and frec from any physical defect likely to interfere with the  eflicient
performance of his duties and il selected, must preduce a certificate to that cffect
from a medical authority prescribed by Govt. for the purpose.

13. PROMOTION: (1) The postin a judgeship are ordinarily reserved fot
clerks in that judgeship and promotion to higher posts shall ordinarily be made from
amongst them. If no suitable clerk s availabte in the iudgeship for promotion to
a particular post, promotion may be from another judgeship with the sanction of
the Judicial Commissianer’s Court.

(2) Promotion to posts in the Upper Division Grade shatl be made
according Lo seniority subject to efficiency.

' Provided that no person shall be appointed substantisely as Accountant ot

Assistant Accountant/Accounts clerk unless he has got training in account or has

passed such test znd fulfils such other conditions as may be prescribed for the

purposc from time to iime. A degree tn Commerce will get precedence to a training

n account at shillong or elsewhare.
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2 post in general cadre.

(3) No person shall be appointed as Bench clerk unless he completes
twi ytdls BCIVICE IN BOY 3ECLOT under that Judgeship.

(8} * Persans holding posts in the lower division grade shall not be

1
‘ A uzinipg io swount ks sa additional qualification even for a promotion to
3

i
1
§

eligible for promotion to selection posts provided that such persons shall noet be
debarred from belng appointed as stenographer, if he s otherwise cligible for such
appointment.
- {5) The posts of Sheaistadat to Dist. Judge’s Court,  the post of Head
Glerk to the District Judge and ihe post of Accountant and of Narir in rhe establish- _
inent of the District Judge are to be treated as sclection posts ; and nobuody shall E
Jalio that posts as of right by virtee of senionty. ]
Note :—In passing uver a person for inefficieney, due weight shall be given
to' his previous record of service and seniority should be disregarded only when the
Official or Officials passed over are unfit (o hold the post 1o which promotioen is
to be made

T

() T qhe cerviee of a Class 1T and Class 1V Officer attached Lo the
Officer of the Registrar, J. C's Court is placed under order of 1he Judicial
Commissioner at the disposal of the District Judge, the stafl will be taken i the
same or equivalent cadre and Pay scale and will be considered and treated as an
Officer recruited by the District Judge for all purposes, subject o the provisiens of
the Central Civil Services {classification, control, and appeal) Rules, 1957.

LR IL S SR S

m

i PART 1V : PROCEDURE FOR
DIRECT RFCRUHTMEINT.
14. FREQUENCY OF EXAMINATION :

Early in each year ¢r as the circumstances iay require cach District Judge
snall recruit as many candidates for his judgeship as are reguired lor the Salaics

likely to arise in the course of the year.

15. AUTHORITY FOR CONDUCHNG THE EXAMINATION AND
SYLLABUS : ‘

© The examination shuil be conducted by the District Judpe ot by a senjos
.Sub-Judge or Munsiff, if such power is delegated to any ong of them by the
"'District Judge on the basis of likely vacaudics Juting a year.  The syllabus ol the

examination shall be as given in schedule L.

16. INVIIING APPLICATIONS:
The applications to sit at the examinaton chall be invited by the District
Judge by advertsing the posts insuch manner as he may deem it and shell be
made in Form A given ia schedule 11
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CANVASSING @

No recommendation for recruitment cither written or oral other than that

vired wnder the Hules, shali be taken into consideration,  Any atterapt on the

of 2 candidate 1o enlist support directly or indirectly for his candidature by
& werns may disqualify him for recruitnient.

REGISTRATION OF 9ELECTED CANDIDATES : (I) 1Ihe
lidates

red

names of
selected on the basis of the aggregate marks obtained by them shall be
in order of merit ina bouad Register in the prescribed form and each
y shall be jaitialled aud dated by the appointing autharity,  Provided that
bdats who has failed to secure at lewst 407, of the wotal tatks with at Jeast

marks 1n each ;papsr at the competitive examination shatl bz selected.  ir
rorTmord of such candxdau.) Obiain equal marks in the ageregate. their names
b&arrangrd in order of merit on the basis of their suitability,  An entry <hall
1ade inithe remarks column azzinst the nam: of 2 cun. lidate who has quahhed

ellasa srenographer~or hus acquired special training in Library work,

no

7 ch (!) An official © working in the regular fine shall be deemed to have
!FCd Himself as sténdgrapber if at any examination held by aay authority  sinni-
¢ BPubliet Service Cornmisson he s certified to pOssess o \p:cd of 10 words
nindte.an sharthand.and 40 wards p=r winute in typowriting.
3042F The. name of any cantdats entered under Sub rule {1
uefficiency or ‘misconduct.

é—;q(ﬁi:ﬂf-ﬂny suchsicandidate has not been wiven an appointor nt offe

Pmasy be oremosed

red in

visprders ofi, seniority .according 1o the list in the bound repisteér pres- -

d und;.[ spborule (1) -within. one year from the date of his recruitment, his
,ghggll be avtomatically. removed fram the register of reermted capdidates. e

i}henr!akq;hjs_ chance with others fud recruitment again in a subsequent year.

r;-.'"!f "4
T V-’\PPO[N]"BAFN]"D PR()BAT!ON AND CONFPIRMATION.
i“ Ot . B el T

;WQ‘ =i ;Appomtrncnts 1 () All appointments (o the ministerial cstablishmem
§; mgph by..the, District Judge. Exeept in the case of a <tenagrapher, (irst
m}m;m £shall bs mada to the lowest posts.

Prqydcd; }hat no appointment shall be made to the post of Lower Division

.?quas,&;Uh; s, proficient. in type-writing and has acguired the speed ‘of thirty
s per ;n;nu}; .
l,u§2)i_,_ iy ﬁllmg the ., posls of Stenographers  preference shall be given to
qiszidpgg.gggs‘mg ~the prescribed  qualifications who are alrcady working in the
g.,ish':n,gv hich the vacaacy has gccurred : :
»%«Prbvided that any 'persen aggrieved by any order of appointment made
n'nsc thaa in accordance with these rules shall have a right 1o appeal 10 the
‘laT Comm\sﬂoncr. If he is in the emplov, he shall have 1o forward his
ion of appeal through proper chanoel.

s fre—
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20. SPECIAL PROVISION FOR APPOINTMENT OF CANDIDATES
BELONGING TO SCHEDULED CASTES AND SCHEDULED TRIBES :

Mot withstunding auything contaimed 1 the foregping rules, it shall be
competent for the appointing

ruthorities to mahe, as a special micasure, o ppoint-
ments, upte one year of the iatroduction of these rules and to keep the ratio in-
conformity with the notification of the Central Govt. in the general cadre as Lower
Division Clerks, from amongst mambers of Scheduled Castes and Tribes.
21, SENIORITY .

Sentority in service for the purpose of promotion shall ordinarily be determined
from the date of the order of confirmation in the grade and if such date isths same

PRESRNEL AL Rt

in the case of morc than one person, then according to their

respeclive positions
in the neat lower grade.

E Provided that Lhe scwority nterse of persons appointed to a particular class
of pusts befowe the commeacement of these rules shail be
altered by the appointing authority on an ad-hoc-basis.
22, PROBATION,
(1) All persons appuointed to any cadre by direct recruitment <hall he
placed on probatien tor one year.

determined, modified or

Provided that the appointing autherity may extend the period

ol any probationer by a specified period not exceeding six montns.
{2} if it appears to the appointing authorily al any tme during or oy
the end of the period of probation that a probationer has failed 1o give satis!
the appointing authority may revert him to the post held

of probation

action,
substantively by him
immediately preceeding his apoointmant  on probation, provided he held o
thereon, or in other case may cemove him from service,

lien

{3) A prabationer reverted or remaoved from service during vroat (e
end of the period of his probation under Sub rule (2) shall net he eotitied 10
any compensation,

23, CONFIRMATION IN AFPOINTMENT :

A probationer shall be confirmed in his appointinent at the end of the period
of his probation il the appointing authority is satisticd that his intezriy is ungues-
tionable and that he is otherwise fit for confirmation,

[ 24 CONP'IRI\1.A’1‘10N TO THE POST :

’ An employee, irrespective of cadre, is cligible for confirmation to a  vacant
permament post, according to seniority cum merit. alter more than three years'
service in that post under that judgeship.

A quasi penmanency Certilie ste is 1o be  issoed in favour of an crmplovee
! . against a termporary post alter three vears” honest and sincere service,

P 25 RATES OF PAY :
= : The scales ol pay of persons appointed to posts in the cadre <hall be such
as may be sanctioned by Guvl. lrom time o time,

—— T T
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6. PAY DURING PROBATION :

The initial pay of a person appointed by direct recruitment to any cadre
shall be the minimum of the scale appliceble to him. He <hall draw increments in
that scale as they accrue provided that if the period  of probation is extended on
accortut of failure to give satisfuction, the period of such exlension shall not count
for increment unless the appoiating authority directs otherwise

27. CRITERIA FOR CROSSING EFFICIENCY BAL
= No person appointed to any cadre shall be allowed to cross an efiiciency b
unless the anpointing authority is satisfied that he has worked satisfactority and his
inteptity is unquestionable  Apperal against the decision of the Appoeinting Authority
through proper chanael, shall lie to the Judiciat Cormmissioner.
28 REGULATION OF LEAYE, ALLOWANCES, PENSION  AND

GENERAL CONDUCT ETC:—

(1) Except as provided in these rules the pay, allowances, pensions,
leave and other conditions of service of the stafl shall be regulated by {a) the
provisions of Fundamental Rules and the Supplementary Rules, and the Civi
Szivice Repulations relating to Salary, Leave, Pension, and Travelling Allowance
and Classification (Control aod Appeal) Rules;

{b) the service Rules framed by the Govt. of Tripura in respect of the

clase 111 Officers attached to the Secretariat  Administration Department, Govt. of
Tripura

(2) No class 111 and Ctass [V officer shall address any application/represent-

ation or endorse a copy of that paper (o any authoriy of another Govt. or 1o

any dcparimcntal authority, Govt. of Tripura, except through proper channelnamely

through his immediate superior officer.

(3) No emplovee shall join, or conunue to be a member of an assudiation
the objects or activities of which are prejudicial to the interests of the Sovercipngy

_and integrity of India or public order or morality.

{4) (a) No employee shall cxcept with the previous wrilten sanction/
permission of the head of the Department/appointing authority own wholly o7 In
part or conduct or pariicipate in the editing or managing of any ncwspaper or other
periodical publication. - '

(b) No employee shall except with the previous written permission of
the Appointing avthority/head of the department participate in a Radio Broad Cast
or Countribute any article or write any letier either anonymously or in his own name
or in the name of any other persen to any newspaper or periodical.

29. TRANSEER :

(a} The District Judge should From time to time consider  the gquestion
of transferring the ministerial officers of e cation to another station in the
district whenever they huve been in the carr sttion or in the same post for maore

" than three years continuously.

b o s -

~
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(b)) H it is found desirable

1o transfer a ministerial  oflicer f1om B
statian, but there s no corresponding post of the same grade p any other station,
within the districy, 1} should be reported 1o the Judicjal Connmissicuer's
her district may be arranged,

(c) After holding a responsthle position g,
money lor not more than

trans

¢ mmatter
Court so that hjs transfer 10 anot

L dealing with accounts and

three years continuously g mnisterial ofycer musi be

ferred (o shother appointment jn the same ar
This rule applies 10 Nazirs, accountants and ¢
dars of Munsifi's Court.

(d} Ministerial Officers of
Cash shall have 10 turnish securities,
The amount in cach case and the m

another office or department,
ashiers of ali Courts and to Shersta-

all Civil Courts who are referred 1o handle
to the extent from Rs, 5300/~ to Rs. 2,000/~
annet will be deciged by the istrict

Judge.
(6} Where a clerk i required 1o officiate as Nasir Tor o period
ex2eeding three months, he shali have to furnish the security or the peimanent
Nazir should stand surely for him 1o the extent of his own

SeCurity,
Frovided that a Class HI Ofljcer han
District Judge should get special atlowance

Govl, of India from time o time,
Note :

diing Cash under order uf the
according the schedule notlied by the

The power 1o reduce the securily in cxceplional cases s vested only
in the haod of the Judicial Cominissioner,

(r)y ir feasible, the District Judee shaula

consider the transicr of
fuizisterial oiiicer who h

45 completed four years’ service (whether continuously or not)
&s District Judges, Sheristadar, or Head Clerk or as Nazir or o Accountant ag
I

Ddstrict bead wuariers.  When the inter district transfer js RCCTSSary it must be with

the approval of (e Judicial Commissioner. The transfer may be made to a dijje-
ourt.

fent post o the same cadre yndes the Districy ¢

SCHEDUDE 1.

SYLLABUS AND RULES FOR THE COMPEIITIVE EX AMINATION

( SEE RULE 15)

The competttive cXamination

shail include the fellowing subjeets and ¢
subject will carry the number of mar

ach
ks shown against it

SECTION A-WRITTEN,

l.  English HO
2. Arithmatic. 10%)
3. Generat Knowledge & Current AfTaire. 100
SECHION B—ORAL
( Deleted y s, Viva Voce, 100

The standard and seope ol wretten papers shall he as rollows -

-

e

-

o ATHERH ofFER
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7 « Sectton-A  { Compulsory ).
v
I. English— The paper will be set 1o test the candidate’s proficiency in the
language. Besides an essay 1o be written in English it may
inctude transtation from Hengali inmto English, precis writting
’ and use of idioms ete. The <andard of the paper will be
;/ - that of High Schioo! Examination of the Caleutta University.
2. General Knowledge - The paper will be set wo test the pencral intelli-
genee, power of observation and knowledge such asis (o be
, . expected of candidates who, having had the wsual grounding
in subjects taught in  schools have continued o make
intelligent interest in thing round them.
X 3, Arithmatic :- The paper shall be set to test the speed and  accuracy ol
=~ . the candidate in making routine calculations
k.
. SLCTION B VIVA VOCE
/ o ' :
. Deleted. 4. Viva Vouce - Counsideration will be given to the candidale’s personahty,
r character, intelligence and genera! suitab:hty and suitable ques
?f tions design=d to throw light on these matters may be ncked.

SCHEDULE 11

FORM A’

{ Sce Ruie 16 )

TRt o S
- 13

‘1. Name of the Candidate { in block ictters ).
;o 2. Date of brith.

+ 3. Religion.

4. Age. Daie of brith

- ( in English Calendar year ).

F—

R

5. Father’s name with occupation.
6. Place of residecce.
7. Educational qualifications,
specifying examinations passed
with divisions and years.

g
=

g

Speed in type-writing and shonhand
in a stenographer.

9, Whether he can read and write Bengali
with ease, correctness and fluency,

o] .

b

o
P2

7
#

B e e




2 Tripure Geretle, Extraordioary Iscun, 1965 A D,

—_— S S =

1. Whether the applicant ias been
preveously or 1s at the time of
applying in the service of the State
Government- If he is or has been

full particuiars to be piven of the

departiment, the post held and the pay
drawn nd whether he has the sanction
of the head of his office for makihg
such an application, and in case he has
iclt Government service, under what
¢ rcumstances. '

1. Whether the applicant has made any previous
application for appointment in the ministrerial
establishment of the subordinate Civil Courts,
and if so, with what result. )

F2. Does he belong to a Scheduled Castef Tribes.
If so, give particulars with a certificats
{from a Magistrate in support of his claim.

Signatuie of applicant
{ with date & addie )

Note - {1) Date of birth shall be the date recorded in the Certificate of Hiph School
Lxamination or oiher cxamination recognized by the Guoveininent as
squivalent thereto.

{2) The application shaii be accompanied by the lollowing Certilicates --
(a) Certificate of a passing the examinations mentioned in par 7 above,
(b) Certificate of good character by the Principal Academec Officer of the
’ University or College or School jn which the applicant was last educated
and by two responsible persons of status { not being relations ) wha

are well acquainted with applicant’s private life and are saconnected

with this Liniversity, College or  School preferably by two pazetted
officers of the locality. :

———— g e —_——

Printedd at the Tripura Government Press, Apartals.

: ; (e} Any other certificate of recammendation which the applicant wishcs (o
! i produce,
% 3
i .
t ]
‘ !
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8

THz GAUHAT! HIGH COURT
AGARTALA BENCH ;- AGARTALA

L28{3)-HC/2008/8786. Dated, Agartala, the 29th August, 2008.

NOTIFICATION

HE SUBORDINATE CIVIL COURTS MINISTE RIAL
ESTABLISHMENT (AMENDMENT D RULES, 2508,

The Rule is inireduced “usther to amend *“Tripura Subordinate Civil Courts Minisieria!
Sstablishment Rules, 185"

il

This Rule may be calied as “Tripura Subordinate Civi; Courts Ministerial Estalli shrnant
{Amandment) Rules, 2008.
Inte force on and from the date of publication in the “Tripura Gazette

Tho Rule shall comy

L Sub-Tie 2(B) of Rule 5 under the lovw 2s5@ lefter (i) the post - Interpreter (<ok- Borak )
thali be lm.luded The Post shail can ey tha Pay Scale of Rs. 5000-130-6690- 150-8940-170-
10300~
The postof “Interpreter (Kok-Bn ro:o 'shall be filled up by direct recruitmant with the Incumbent
having G dCit..ade: witn a Degree or Diploma in Kok-Borok and capacity to transiate Bengaii
=ngiishinto Xok-Borok and Kok-2o rok intc Bengaii/Englis:

By Order,

S PAL
REGISTRAR.
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THE GAUHATI BIGH COURT
AGARTALA BENCH: AGARTALA

No.F.11 (54)-HC/09/11,818-823 Dated, Agartala, the 20™ October, 2009

NOTIFICATION

In exercise of the powers conferred by the Sub-Rule (3} of Rule 28 of
Tripura Courts’ Order, 1950, the Hon’ble High Court has been pleased to
make the following Rules to further amend the Tripura Subordinate Civil
Courts Ministerial Establishment Rules, 1965, namely:-

Short title and commencement:-

1. These Rules may be called the Tripura Subordinate Civil Courts
Ministerial Establishment (Second Amendment) Rules, 2009.

2. They shall come into force from the date of their publication in the
Tripura Gazette.

Amendment of Rule-6 of Part-I11:-

3. In rule-6 of Part- III of the Tripura Subordinate Civil Courts Ministerial
Establishment Rules, 1965, after the first proviso, the following proviso
shall inserted, namely: -

“Provided further that the High Court may permit re-
employment/engagement of retired employees of the Sub-ordinate Judiciary
of the State of Tripura to the post of Head Clerk/Accountant cadre in the
establishments of the Judgeship of District & Sessions Judges on contract
basis for a term to be fixed by the High Court, in case no candidate in the
feeder post of Upper Division Clerk under the Rules is eligible for
promotion and further if the filing up of the said post(s) is urgently
warranted in the cxigencies of service in public interest. The re-
employment/engagement would have to be preceded by a selection limited
to such candidates, otherwise satisfying the conditions of eligibility for the
posts as prescribed by the Rules( except the length of qualifying service) and
additional norms, if any, to be prescribed by the High Court. The selection
would be conducted by the Committee (Departmental Promotion
Committee) constituted for promotion to these post(s) under Rules. The pay
and other conditions of service of such appointees during the period of
contact appointment would be governed by the Rules or as decided by the

High Court.”
By order

M. Chakrabarti
Registrar
Gauhati High Court
Agartala Bench
Agartala.






HIGH COURT OF TRIPURA
AGARTALA
/ Dated, Agartala, the 18th August, 2022

No.F.4(22)-HC/2022/ 206 + 5
ORDER
In pursuant to Memorandum No.F.23(11)-GA(P&T)/2022 dated 11.07.2022 issued

by the General Administration (P&T) Department, Govt. of Tripura, the Hon'ble High Court

has been pleased to relax 02 (two) years in upper age limit for all categories of candidates
in case of direct recruitment in the establishment of High Court of Tripura and all the
Courts under Subordinate Judiciary as one time measure with prospective effect and shall

remain in force from the date of issue of this Order till 30th June, 2023.
By order,

sd/-
(D.M.Jamatia)
) Registrar General

Dated, Agartala, the 18th August, 2022

No.F.4(22)-HC/2022/ 2.6 F6~F9/

Copy to:-
The Principal Secretary to Hon'ble the Chief Justice, High Court of Tripura, Agartala.

The Secretaries to Hon'ble Judges, High Court of Tripura, Agartala.

The Director, Tripura Judicial Academy, Agartala;

1.
2
> 3.
4 The LR & Secretary, Law, Government of Tripura, Agartala;
5 The District & Sessions Judge, Dhalai Judicial District, Ambassa/ North Tripura Judicial

District, Dharmanangar/ Sepahijala Judicial District, Sonamura/ West Tripura Judicial
District, Agartala/ Gomati Judicial District, Udaipur/ South Tripura Judicial District, Belonia/
Khowai Judicial District, Khowai/ Unakoti Judicial District, Kailashahar for information and

compliance. :
The Registrar (Vigilance), High Court of Tripura, Agartala.

The Registrar (Judicial), High Court of Tripura, Agartala. :
The Judge, Family Courts, Khowai, Khowai Judicial District/ Agartala, West Tripura Judicial

District/ Kailashahar, Unakoti Judicial District/ Sonamura, Sepahijala Judicial District/

Ambassa, Dhalai Judicial District / Dharmanangar, North Tripura Judicial District / Belonia,
South Tripura Judicial District / Udaipur, Gomati Judicial District for information and -

compliance.
9, The Registrar (Admn.P&M), High Court of Tripura, Agartala.
10.  The Joint Registrar, High Court of Tripura, Agartala.
1. The Deputy Registrar(s), High Court of Tripura, Agartala.
\JZ"  The Chief Librarian, High Court of Tripura, Agartala.
13.  The Assistant Registrar(s), High Court of Tripura, Agartala.
The System Analyst, High Court of Tripura, Agartala, High Court of Tripura, Agartala.

14.
The Superintendant Estt./ Rules & Recruitment/ Accounts, High Court of Tripura, Agartala.
ra

15.
16.  All Concerned.
Registrar Gen




